IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH:CUTTACK

ORIGINAL APPLICATI(N NO: 89 OF 1991

EuttaCk. thés.theé 4th of October, 1994,

Prasant Kumar Swain

eee Applicant
Ver sus
Union of India & Others oo Respondents

(FOR INSTRUCTION S)

1. whether it be referred to reporeers or not?//vb

2, Whether itbe circul ated to all the Benches of the
Central Administrative Tribunals or not?
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CENTRAL ADMINISTRATI VE TRIBUNAL
CUTTACK BEN(H :CUTTACK,

ORIGINAL APPLICATION NO:89 OF 1991

Cuttack thig the 4th of October, 1994,

CORAM:

THE HONOURABLE MR, JUSTICE D. P, HIREMATH, VICE CHATRVAN
AND
THE HONOURABLE MR. H, RAJENIRA PRASAD,MEMBER (ADMN,)

Prasanta Kumar Swain, 22 years,
son of late Mohan Chandra Swain,
Vill-Tainkana,PO—Kalapada,

Via- Bentakar,Dist-Cuttack, ese Applicant
BY THE ADVOCATE:- M/s.Devanand Misir a,D,Misra,
Vs, R,N,Naik, A.Deo, B.S,

Tripathy,Panda,

1 Union of India represented by
its Secretary, Department of
posts,Dak Bhavan, New Delhi,

2s Chief Postmaster General,
Orissa Circle,At/Po-Bhubaneswar,
Dist-Puri,

i Senior Superintendent of Post Offices,
Cattack City Division,Cuttack-l,
Town and District-Cuttakk,

4, Sub-Divisional Inspector(Postal),
Cuttack North Sub Bivision,Cuttack-4,
Town and District-Cuttack,

B Shri Pramod Kumar Mohanty,
son of Shri Basanta Kumar Mohanty,
Vill/Po-Kalapada, Via-Bentakar,
Dist-Cuttack, PO Respondents

By the Adovcate Mr, Ashok Misra, Senior St.Counsel,
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D,p., HIREMATH,V.C, Heard Shri B.S, Tripathy for the Petitiomer

and Shri Ashok Mishra for the Respondents, Though

the applicant claims various reliefs in the application,

oo

hejigéconfined only tg relief N>,.8(¢) regarding
release of the salary and allowances for the period
during which he was working as E.D.D.A. of Kalapada
Branch Post Office, IéZhss case that he worked gas
substitute from November, 1990 to 13,12, 1990 and
thereafter whgnfapplications were called fo§ though
he applied forbzggpointi%q-/E.D.D.A for £illing up
the vacant post, he was not selected, Rs we. have
already stated, though he prays for a direction to
appoint him, he has not pressed the same., Bu+
unfortunately neither the applicant nor respondents
hayestated about the allowances the post carries,
Therefore, the applicant has now urged that whatever
is due to him for having worked as substitute for
the p€riod aforesaid may be paid to him, In view of
this prayer, we direct thgtrespondent shall pay to
the applicant,.if n?t already paid , whatever allowances
he is entitleét/ééighglthe period he has actually
workisd within 30 days from the date of receipt of a

cooy of thisorder, The original application is

disposed of accordjngly. No costs. géizﬂ
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(H, RAJENDRRTRESAs (B, P. HIREMATH)
MEMBER ( ADMIISIRATIVE) VICE-CHARMAN



